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MR. DEPUTY-SPEAKER: I will 
make some observations. I: you c:ire 
not satisfied with that, then one by 
one I will call. 

(InteTTUptions) 

MR. DEPUTY-SPEAKER: I will 
make some observations. If :vou are 
not satisfi~  with that, then oae 'DY 
one I will can. You will hav:; to com-
plete it within ten minutes. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Notl1ing 
will go o!'l record without my permis-
sion. I am making my obs.:r·;ations. 

(Lnterruptions) 

MR. DEPUTY-SPEAKER: I am calL 
ing you one by one. 

( Ln terruptions) 

MR. DEPUTY-SPEAKER: I "\vill 
.call you one by one. Please hear my 
-observations. 

(Ln terru-ptions) 

MR. DEPUTY-SPEAKER: I am 
telling you, I will call one from this 
s~ e and one from that side. 

SHRI GEORGE FERNANDES 
\Muzaffarpur): I am on a point of 
order. 

(Lriterruptions) 

MR. DEPUTY-SPEAKER: I am not 
permitting you to raise a point of 
order. 

RE: MOTIONS FOR ADJOURN-
MENT, etC'. 

MR. DEPUTY-SPEAKER: I have 
recevied notices r.f Adjournment 
Motion from S/Sh1·: Raj Nath Sonkar, 

Shastri, Ram Vilas Paswan, Harish 

Kumar Gangwar, Maniram Bagri. 
Rasheed Masood, Jaipal Singh Kasb-
yap, Dhanik Lal Manda!, Chandrajit 
Yadav, Harikesh Bahadur, Niren 
Ghosh, Chitin Basu and Ramavatar 
Shastri on the reported atrocities on 
Harijans, Backward Classes and mino-
r.i.ties in Biharsharief in Bihar and 
Ghazipur, Varanasi, J aunpur, Etah 
and in other parts of U.P. 

I have a1so r~ceivt:  notices of Ad-
journment Motion from S/Shri Ram 
Vilas Paswan, K. K. Goyal, Chitta 
Basu, J agp::il Singh, Har lkesh Baha-
dur, Dr. Vasant Kumar Pandit, Shri 
Mani Ram Bagri, Shrimati Geeta 
Mukherjee, S/Shri K. A. Rajan, 
Ramavatar Shastri, Satya Sadhan 
Chakraborty and Jaipal Singh Kash-
yap on the reported gunning do\vn of 
Harijans by dacoits in Etah, Uttar 
Pradesh. 

We are all deeply concerned. 

SHRI GEORGE FERNANDES 
(Muzaffarpur): What about my Ad-
journment Motion? 

MR. DEPUTY-SPEAKER: 
hear. I have not concluded. 

( LnteTTuptions) 

Please 

MR. DEPUTY-SPF.AKER: We are 
all deeply concerned when atrocities 
are committed ...on any citizen of this 
country particularly those be1onging 
to the Schcdufod Caste::: and the Sche-
duled Tribes, Bac?<:ward Classes. mino-
rities, etc. While law and order is a 
State subject. we have discussed such! 
matters in ·this ous~ on a suitable 
motion. 

SHRI 1:-lARIKESH BAIIADUR CGo-
rakhpur): No. Sir. 

MR. DEPUTY-SPEAKER: While 
law and order i'; C! State subjcc.t, Wf"' 
have discussed ~uc:1 matters in this 
House on a suit:;i.ble Motion. h~le 

Members have already been indivi-
dually informed that consent to their 

------------------
.. Not recorded. 



Re. A41· MAY 5, 1981 M. etc. 

[Mr. Deputy Speaker] 

Notices of Adjournment Motion has 
'been withheld, it is open io them to ' 
~ve a proper notic~ for raising a dis-
cussion. 

(Interruptions) 

MR. DEPUTY-SPEAKER: 
listen. 

Please 

SHRI · KRISHNA CHANDRA HAL-
DER (Durgapur): On law and ·:>rder 
will you allow Adjournment Motion? 

l\.ffi. DEPUTY-SPEAKER: I have 
not said that. 

We have received Notices of Ad-
journment Motion from Sarvashri 
Harikesh ~ha ur, Jagpal Sln5h, 
Rajesh Kumar Singh, and Satish 
Aganval on tl~e reported failur~ of 
Government in protecting the passen-
gers who were looted ar:d kidnapped 
by the d<Jcoits i.1 Lul·. ::..:y trains. We 
have also r::ceived Call Attention 
Notices on the subject. A Call Atte1~

tion Notice on this subject is bE:ing 
admitted. 

The Members have been individually 
informed that consent to their Notices 
of Adjournment Motion has been 
withheld. 

(Interruptions) 

SHRI GEORGE FERNANDES: What 
about my Adjournment Motion'! 

MR. DEPUTY-SPEAKER: You have 
already been informed. 

SHRI GF..'ORGE FERNANDES: 'What 
have I been informed? ·what is my 
Adjournment Motion? (Interruptions). 

I have given notice of Adjournment 
Motion. 

MR. DEPUTY -SPEAKER: I have 
withheld my consent. 

(Interruptions) 

MR. DEPUTY-SPE'AKER: Nothing 
will go on record without my per-
mission. I will call one by one. I will 
start from this corner. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Mr 
George, I have told you, I will make 
my observation. If anybody is not 
satisfied, I will call you one /by one. 
I am now calling Shri Mani Ram. 
Bagri. 

SHRI GEORGE FERNANDES: What 
about my Adjournment Motion? 

MR. DEPUTY-SPEAKER: I will 
call the hon. Members one by one. 

(Interruptions) 

SHRI M. M. LAWRE'NCE (ldukki): 
I have given an adjournment motion 
regarding food shortage in Kerala ... 

(Interruptions) 

MR. DEPUTY-SPF.AKER: will 
call you. I will call the members one 
by one. Shri Bagri. Only one minute; 
you must be very quick. 

~) ;r.fr(ri:f ~~~- f~o :) 
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MR. DEPUTY -SPEAK.ER: I have 
made my observation. 

SHRI E. BALANANDAN (Mukwi-
dapuram): Sir, I have given an ad-
journment motion on a serious situa-
tion arising in Kerala because of food 
shortage. We are having a stock of 
only 40,000 tonnes of rice. This is 
hardly sufficient for a week's supply. 
Therefore, this :is a very serious ques-
tion affecting the whole State of 
Kerala. I want the Government to 
allow a discussion on this matter. 

SHRI GEORGE FERNANDES: Sir, 
when you read out the adjournment 
motions submitted by other members. 
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you should have also read the ad-
journment motion submitted by me. 

MR. DEPUTY-SPEAKER: You come 
to the point. 

~~-I I GEORGE FF.:RNANDES: My 
adjournment motion refers to the 
Prime Minister Of the country going 
abroad at a time wherl,-flrst1y, Bihar 
is reeling under the most unpreceden-
ted .... (Interruptions) 

~. DEPUTY-SPEAKER: I have 
withheld my consent. No speech on 
that. You are not .satisfied because it 
was not allowed. If you want, you 
come and meet me in my chamber. 
Shri Lakkappa. 

SHRI GEORGE FERNANDES: :E 
wnnt to express my total disapproval 
of the Prime Minister of India going 
out of the country. . . (Interruptions) 

MR DEPUTY-SPEAKEH: I nm not 
allowing. 

(Interruptions) 

MR. DEPUTY-SPEAKER: What-
ever I have not alJowed will not go 
to record. Shri Lal;:;:!·:appa. 

(Interruptions) 

MR. DEPUTY -SPEAKER: Nothing 
w·ithout my permission will go on re-
cord. 

SH.RI K. Li\.KKAPPA (Tumkur): 
Mr. Deputy-Speaker, Sir, there is a 
reported news item that some of the 
lawyers of the Supreme Court Bar 
Association are organising a meeting 
to discuss about MP's conduct ... 
(Interruptions) I want the Law Minis-
ter to make a statement. 

MR. DEPUTY-SPEAKER: I have 
alr.eady told you yesterday. 

SHRI K. LAKKAPPA: Otherwise, 
there wlll be a privilege issue. I want 

--------~--- -- ------
.. Not recorded. 

a categorical statement from the Law-
Minister. 

SHRJ C. T. DHANDAPANI (Po-
kachi): There is no law and order in 
Tamil Nadu. Th-:re is no security of 
life not only for an ordinary citizen 
but even for a Member of Parliament. 
When an Hon. e ~r of this House, 
Shri T. Nagaratnam. was going to 
attend a meeting, the ruling party 
conspfred to murder him ... 

MR. DEPUTY-SPEAKER: I have 
not given my consent to it. 

SHRI C. T. DHANDAPANI: They 
are doing it with the connivance of· 
State police; no action has been taken. 

MR. DEPUTY-SPEAKER: I have 
not given my consent. I have replied 
to you. 

Now, :rvir. Tewary'. AH other Mem-
bers, please sit down. I will call one 
by one. One from this side and one 
from thu t side. I will call you. Mr. 
Tewary. what do you v;ant? 

PROF. K. K. TEWARY (Buxar): I 
am raising an issue of utmost impor-
tance to this House. The freedom of 
the Members of this House is pro-
tected under the provisions of the 
Constitution and the conduct of the 
Members of this House and the speech-
es made by them are being discussed 
openly and they are being criticised 
by certain forums of lawyers in the 
country. So, the entire House has 
given a t!alling attention. 

MR. DEPUTY-SPEAKER: You 
come and meet me in my Chamber. 

SJmI GEORGE FERNANDES: I 
raise a point of oi:der. 

MR. DEPUTY-SPEA:f{ER: I am 
not permitting your point of order. 

(Interruptions) 
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Nothing wlll go on record without 
.. my permission. Now, Mr. Yadav. 

SHRI CHANDRAJIT Y ADA V 
(Azamgarh): You have disallowed 1he 
adjournment motioa on the communal 
situation. I have :Jeen personally in-
formed that it ha3 been isail~ e . 

Thjs morning I got t~lep:1onic mes-
sage from a very important Co'.1gress 
leader at Patna. More than 200 pE:Ople 
have b.?en killed in that area. 

SEVERAL 
~ ha e. shame. 

HON. MEMBERS: 

SHRJ CHANDRAJIT YADAV: Law 
and order has totally failed. 

MR. DEPUTY-SPEAKER: You can 
come and meet me. You have not 
heard my observation. I have said 
·that we will discuss in some form. 
We will discuss about that. 

Now, Mr. Harikesh Bahadur. 

SHRl HARIKESH BAHADUR: 
Bihar and U.P. should be declared as 
disturb2d areas. We have given ad-
journment motion. People are being 
killed. Hundreds of people nre l'oeing 
killed. Harijans are being killed. 

MR. DEPUTY-SPEAKER: You come 
, and meet me in the Chamber. 

~r ~~ ~r.:r ~): 

\?..fn;.!Tat \ifr, f ~ ~ l ~~r if f~r "fl' 
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~~ ~ ~r ~~.,.it~ 'l'T ~ 11 t ~ cmrr 
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lq'+ff ~ i:r if.~ r ~~~ ~ rcr~itfr fer. ~ 

2 o o ~ ~ f~~ f?f r-r +rr=t ir~ ~ 1 frotr 

~ .l' f~i1-: t . . . . 
(Interruptions)•• 

MR. DEPUTY -SPEAKE1R: Please 
sit down. 

SHRI RAM VILAS PASWAN: I 
have given adjournment n~otion. 

MR. DEPUTY-SPE'AKER: I have 
made my observ3t.ion. You ccme and 
meet me. 

gr) ~f:itf f tl'flUc-; : . ~ ~ 

~  f~efi1 ~g l fr.;rq ~of ~ 1 t:(er if 11 

~ 11 1 ir/t ~ I Cfi'-9' lfcff Gf ii! Cf:-r'CI' tf"i 

400 ~fnr.  fo'<qJf"{ f<lllt irlt' 

ifroifro«(o ar{f ~.-f~ -if~ t ~ o:tif fi:r-~ 

~  '1f f ~ ~ ~fl  ~ t ~ 1  ;r ~f . r.:ff, 

f rfer~rf.a ir ~ff  11.~rii1~1 t <iir ~i~  

r~oo~ ~ 1 '"rcr ~  q< ~ :l cr. ~ct 1 

MR. DEPUTY-SPEAKER: I have 
already made my observation. 

lfif1'"{ 11il:r~i ~ I ~  ~i ~ . :~~ g 

~ (f( r~.  ~ ~ : I 

;r.• T" 
"'. 1 

MR. DEPUTY-SPEAKER: Yes, 
yes. Mr. Ramavatar Shastri. 

"lt ~f ~re  ~ ~ : it'.t:i, lf« 
Cfi'r irep;·cr <rQ: ~ fr.r. ~~~ ~, fr ? 

MR. DEPUTY-SPEAKER: You 
should give a proper notice. Mr. 
Venkatasubbaiah. 

(I nterruptiuns) '-' • 

MR. DEPUUTY -SPEAKER: I have 
allowed Mr. Venkatasubbaiah. Please 
sit down. 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
P. VENKATASUBBAIAH): I can 
understand that some of them, 
out of demoralisation and frustration, 
are bringing in Adjournment Motions 
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with cheap jibes against the Prime 
.Minister of this country. I can under-
.stand their mental make-up. (Inter-
ruptions) I may respectfully submit 
1hat the Home Minister is going to 
make a statement on this issue this 
evening. 

MR. DEPUTY-SPEAKER: The 
Home Minister is going to make a 
statement on this in the evening. 
Unterruptions) Hon ..... Members, we 
have spent 15 minutes. I have given 
sufficient hearing. With your per-
rnission, I am now going on to the 
next item. Papers to be laid on the 
Table. 

(Interruptions)•• 

:;\IR. DEPUTY-SPEAKFJt : The ether 

things will not go on record. (Interrup-
tion)•• 

.Shri Mani Ram Bagri and some 
other hon. Members then left tlw 
.House. 

J::!.18 hrs. 

PAPERS LAID ON THE TABLE 

ANNUAL ACCOUNTS OF CE!HRAL TIBEfAX 

SCHOOLS ADMINISTRATION, NEW DEI.Hl 

FOR 1979-80 WITH STATEMENT FOR 

DELAY, ANNUAL REPORTS OF UNIVERS!TY 

OF HYDERABAD FOR 1978-79 AND Hl79-80 

~ I  REVIEW THEREOF AND STATE!VlEi'\'f 

FOR DELAY AND ANNUAL ACCOUNTS OF 

UNIVERSITY GRANTS COMMISSION, NEW 

DELHI FOR 1979-80 WITH STATEMEST :t'OR 
DELAY 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT) : On behalf 
of Shri S. B. Chavan, I beg to Jay 
()n the Table :-

(1) (i) A copy of the Annual 
Accounts (Hindi and English 
versions) of the Central Tib-

et an School Administration, 
New Delhi, for the year 

1979-80 together with Audit 
Report thereon. 

(li) A statement (Hindi and Eng-
lish versio .. 15) showing reasons for 
delay in laying the documents men-
tioned at (i) above. 

[Placed ill Library. See No. LT-
2492/81]. 

(2) A copy of the Annual Re-
port (Hindi and English versions) 
of the University of Hyderabad for 
the period July, 1978 to June, 1979. 

(3) A copy of the Ai..·mual Re-
i::ort (Hindi and English versions) 
of the University of Hyderabad 
for the period July, 1979 to June, 
1980. 

( 4) A copy of the Review (Hindi 
and English versions) by the Go-
vernment on the working of the 
U1..1iversity of Hyderabad for the 
period July, 1978 to june, 1980. 

( 5) A statement (Hindi and Eng-
lish versions) showing i·easons for 
delay in laying the documents men-
tioned at ( 2) to ( 4) above. 

(Placed in Libmry. See No. LT-
2493/81]. 

(6) (i) A copy of the Ainnual 
Accounts (Hindi and English ver-
sions) of the Universitv Grants 
Commission, New Delh.i, for the 
year 1979-80 together with Audit 
Report ~hereon. under sub-.section 
( 4) of section 19 Of the University 
Grants Commissi<i.'1 Act, 1956. 

(ii) A statement (Hindi and Eng-
lish versions) showing reasons for 
delay in laying the above docu-
ment. 

[Placed in Library. See No. LT-
2494/81]. 
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